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If there arve any malpractices, let us condemn
those malpraktices and Iot ws try to sec that
this movement becomes a very chHective and
important instrument for improving the lot
of the millions,

SHRI JYOTIRMOY BOSU : Mr, Chair~
man, I seek your protectiof. Let the bon.
Minister answer my allegations. Let him say
whether it is a fact or not that the chairman
of the supermarket has been forced to resign,
and also whether it is a fact or not that the
ICS officers’ housing co-operative society has
been made the subject-matter of severe criti-
ciam. These are all in Delhi.

SHRI ANNASAHEB P. SHINDE : He
can put questions separately regarding these
matiers.

MR. CHAIRMAN : The hon. Member
should have taken time to raise these things
during the consideration stage. Further, he
should have given notice of specific allega-
tinns, so that the Minister would have been
ready to answer them.

SHRI JYOTIRMOY BOSU: No, Sir;
rule 353 does not apply here, because 1 am
not talking of individuals here.

MR. CHAIRMAN : The question is :
«wThat the Bill, as amended, be passed.”

The motion was adopted,

16.37 hrs.

MOTION RE: 'TWENIIETH AND
TWENTY-FIRST REPORTS OF U.P.S.C.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : 1 beg to

move :

«That this [ouse takes note of the
‘Twenticth and Twenty-first Reports of
the Union Public Service Cummission for
the periods Ist April, 1969 to 31st March,
1970 and ist April, 1970 to 31st March,
1971 pespectively, laid on the Table of the
Houie on the 27th March, 1971 and 22nd
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Deccmiber, 1971, together with  the
Government's Memorandum relating to
the Twenty-first Report laid on the Table
of the House on the 2Z2ne! December,
1971,

The Constitution lays down that the
annual reports of the UPSC shall be laid
before both Houses of Parliament along with
a memorandum cxplaining the rcasons where
the advice of the commission has not been
accepted by Government. It is rather unfor-
tunate that we could not have a full-fledged
discussion carlicr than this date on the 20th
and the 2lst reports. The reasons for this arc
well known to the House, and I heed not go
into them, This is because the Business Ad-
visory Committee could not allot time for
discussion of these, having regard to the fact
that there were several more important gad
urgent matters  which had to be given
priority.

Hon. Members would observe that there
was no case during 1969-70 in which the
Governmaent did not  accept the recommenda-
tions of the commission, while the number of
such cases was 4 in 1970-71. The memorans
dum placed on the Table of the House along
with the relevant report would indicate the
circumstances under which the Government
were not in a position to accept in lolo the
recommendations of the UPSC in ecach of
these cases.

T may add in this conncction that we
have established a convention that save in
very exceptional circumstances, Government
always accept the advice of the UPSC in
matters relating to any appointment in which
they arc consulted. Unless in the opinion of
the Ministry comcerned, exceptional circums
stances exist warranting cdeparture in publie
interest from the  recommendations of the
commission, the recommendations are not

generally departed from.

it sthwTT WY ATa (FreT): FwTafE
wEreT BT # P T8 & |

MR. CHAIRMAN : The hon. Minister
may resume his scat for a while, There is no
quorum. The bell is being rung—

Naw, there is quorum. The hon, Minister
may now rcsume his speech.
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SHRI RAM NIWAS MIRDHA: In
such a case, the reasons for holding this opin-
ion are to be commumecated to the Commis-
slon and the Commission given an opportunity
of further justifying their recommendations.
On the receipt of the observations of the
Commission, their recommendations are to be
considered further by the Ministry concerned.
If, alter further comsideramon, the Ministry
atill considers that the recommendations by
the Commission should not be accepted, the
casc is 10 be placed before the Appointments
Commitiee of the Cabinet. In cases other
than thosc of appointments or prowotions,
whenever any Ministry thinks 1t necessary to
depart from the advice of the Commissidn,
they have to refer the matter to the Depart-
ment of Personnel, giving valid reasons. I
am mentioning all this only to show that we
haye laid down avery elaborate procedure
to ensure that the recommendations of the
Commission is given due and serious consi-
deration  before the Government makes up
its mund to depart from it.

In this connection, I may quote somc
figures relating to the past few years when we
found it difficult to accept the recommenda-
tions. Those hgures will amply show to the
hon. Members that we attach the highest
importance in respect of the advice tendered
tous by the UPSC. In the yea 1963-04,
14,425 cases were referred to the Commission
and we accepted their advice on all the cases.
In 196465, 12,900 cases were referred to the
Commisstion and we accepted their advice in
every case except one. In 196566, 14,821
cases were referred to the Commission, out
of which the Government had differed from
the recommendations in only onec case, In
1966-67, 11,821 cases were referred to the
Commission and here too in only one case
the Government made a departure from the
recommendations of the Commision. In
1967-68, the number of cases in which the
Commission was consulted was 13,872, and
there were only two cases in which the
Government were comtrained to depart from
the recommendations. Similarly, in 1968+69,
the number of cases in which the Government
did not accept the recommendations of the
Commission were two, while there was no
such instance in 1969-70, These figures
establish that the Guvernment had been trying
to respect the advice and the recommenda-
tions that the Commission have been giving,
which i in kecping with the spirit in which

']

APRIL 10, 1972

UPSC Reparts {M) 248

our Constitution created this body for regu-
lating the public services in our country.

There are several other matters which
have been referred to in  these reports. 1 am
sure the hon, Members would give their ut-
moat consideration to these peinta, and I look
forward to their valuable advice and suggetions
to these matters.

One important matter is regarding the
media for the All India and Higher Central
Services Examinations conducted by the Com-
mission. As hon. Members are aware, in the
resolution adopted by both houses of Parlia-
ment in December, 1967, on the question of
the official languages of the Union, it has
been provided inter alta that all the languages
included in the Eighth Schedule to the Cons-
utution and Enghsh shall be permitted as
alternative media for the All India and Higher
Central Services Examinations after ascertain~
ing the views of the Union Public Service
Commussion on the future scheme of the exa-
uunations, the procedural aspects and the
timing.

16.44 hrs.

[ Sumt K. N. Trwany wn the Chasr |

Accordingly, a beginning in the use of
regional languages was made m 1969 when can-
didates appearing at the Combined Competi-
tise Examunations for recruitment to the IAS,
etc, were given oplon to write their answers
in two of the compulsory subjects—Esway and
General knowledge—in  any of the languages
mentioned in the Eighth Schedule to the
Constitution, besides English. The question
of extending such option to more subjects is
under consideration of the UPSC in the light
of the experience gained so far,

Further, Hindi has been permitted as an
alternative medium besides English, in writing
the essay and the general knowledge papers
at the asyutants' grade examination conducted
by the UPSC sincc 1964. Besides this, with
cffect from the stenographers’ examination
1971, candidates appearing therein have been
permitted the option to write answers to the
general knowledge paper and to take short-
hand tests cither in Hindi or Englith, The
Cormnmission as well asthe Government are
anxiouws for sperdy implementation of the
decision embodied in tbe Resclutipn, The
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proparatoty work involved in thc considera-
tion of the practical sspects of the gquestion
of introduction of the various Indian langua.
ges as alternative media for the Commission’s
examinations is colomal both in terms of
volume and complexity, 1 am however glad
to say that the Commission arc proceeding
with the preparatory work, and we hope that
thoy would finalise their proposals s quickly
as possible.

There is onc more important point which
I may be permitted to bring to the notice of
the hon. House before I sit down, That is,
the UPSC is a constitutional authority whose
independence from cxccutive control has been
expressly emphasised in many ways, The
Goverrunent cannot and should not seek to
interfere with the manner in which the Com-
mission discharge their statutory functions.
While therefore we discuss the report of the
Commission in the House, we might limit our
discussions and criticism to the points wherc
the Government is properly answerable to
this hon. House and 1 am sure the hon. Mem-
bers will not dilate on the constitutional and
statutory working of the UPSC.

I am surc the discussion in this House
would be quite useful and I am looking for-
ward to the valuable suggestions of the hon.
Mecmbere on the various points which have
beenn mentioned in the reports so that we
could take appropriate action on them.

MR. CHAIRMAN : Motion moved :

“That this Housc take note of the
Twenticth and Twenty-first Reports of
the Union Public Service Commission for
the periods 1st April, 1969 to 31st March,
1970 and lst April, 1970 to 3ist March,
1971 respectively, laid on- the Table of
the House on the 27th March, 1971 and
22nd Deccmber, 1971, together with the
Gavernment's Memorandum relating to
the Twenty-first Report, laid on the
Table of the House on the 22nd Decem-
ber, 1971.”

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : The UPSC  with its present foun-
dation, with the present set-up is unsuitable in
fts corposition, its outlook and functioning. It
doers not even bother to maintain sqme rela-
tionship with the feeding universities which
send candidates. They have no connection, no
Haison with the ocurriculum making bodies
and the varfous universitics which are sup-
posed to foed the UPSC with candidstes,
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Most of the members and the chpirman
are cither retired or on the verge of retire-
ment. I can give you the figures from the
report of the Estimate Committee, 1967-68,
It shows that all the chairmen were civil
servants, Not a single non-official has so
far had the opportunity of betcoming the
chairman of the UPSC, Most of the
members also are officials, ecither retired
or on the verge of rectirement. Recruit-
ment has been from their own stock, from
the iostitutions where they came from. The
Allahabad University had conducted a survey
which showed that forty per cent of those
who had gone into the IAS and IPS~I mean
the Central Scrvices—had come from families
which had a service background. This is
nicther fair nor healthy. In its 47th report,
page 75, the Estimates Committee refers to the
syllabus and says : the Committee note that
while world history, European histary and
Britith history have been included among the
optional subjects in the syllabus for IAS etc.
examinations, histories of the countries nearer
home or in the South-cast Asian region did
not find any place therein, Similarly linguis-
tics which it is said is being taught in many
a university in the country finds no mention
in the syllabus for IAS, etc. examinations,

That only shows the character of the
body which has been entrusted with this job.

I will show you how the bureaucracy has
sirengthened itself through this bhody since
1947. T am quoting from the Report of the
Study Team on Personnel Administration,
Administrative Reforms Commission, Page-35,

“In recent years, however, this
trend has been reversed ; during 1961—65,
the number of posts of Secretaries and
Special Secretaries increased by 33Y%
whereas that of Under Secretaries margi-
nally by 3.2%. In the lower group of
posts from Section Officers to LDCs, &
similar pattern appears to bec cmerging
though not as clearly as in the case of

The same pattern is revealed in the
Central Government as a whole by our
examination of some statistical tables. In
Annexure 2(4), Table I shows that dur-
ing 195165, the ratio of gazetted cme
ployees to non-gazetted in the government
has increased from 1:106 to 1:60;
the rate of growth of gazetted employees
was about three times that of nonwgazetted
employees. In  the  Bccretariat, this
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[Shri Jyotirmoy Bosu]
ratio improved from 1:6.9 in 1960 to
1:6.2 in 1965 and in the attached and
subordinate offices, from | : 79 to 1 ¢ 653

(Table 2) *

This is the way the burcaucracy has gone on
to strengthen itsell in the structure of this
Government.

The UPSC must cease to function in ats
present form, and it should only function to
recruit for Central Secretariat Services,
Defence Services, Communications, Railways
etc, but not for the State cadres The States
must be allowed to recruit their own require-
ments because of the language problem,
local vconditious, cultural differences and
scntiments, Afterall, in some cases this has
created hostilities in the minds of these who
are involved.

SHRI RAM NIWAS MIRDHA ¢ It does
not recrut for the State Governments

SHRI JYOTIRMOY BOSU. It has
encouraged domination of people from certain
arcas, I will quote from the same ARC
Report which says that though Delht has o
population of less than one per cent of the
entire country, Delln University has been
providing 15 per ceat of the total requie-
ments of UPSC for the ycars 1960-~64 Thus
shows that people from crrtan areas, through
this set-up have bad an opportunity of
having a domunating posmtion in the Indian
Admimstrative Service and other services
But when the Unmited Front Governments
were there in West Bengal and Kerala, they
requested, and 1 am told that the DMK
Government have also requested, the  Central
Goverament that no further recruitment to
the All India Seivices should be done because
this 1s not a suitable proposition, 1t 11 not
really srrving the purpox Even in the
Inter-Parliamentary Unwon Symposium  held
i 1970, this was predomunantly voiced,

I quote from the Report of the Rajaman-
nar Commuttec, which was constituted by
DMK Government, which has voiced the
same idea :

“The apponting authority must
necessarily control the main conditions of
service, and if control remains with the
Sccretary of State, there will to that
extent be a derogaton from the powrrs
over the officers who are working under
it which an adtonomous Provincal
Government might expect that the Crown
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should delegate to it. Such a derogation
ts inevitable in the case of officers recs
rutted by the Sccretary of Statc before
the establishment of the new Constituys
tion , but it was urged before us, and
has been again emphasised by the Britiah-
India Delegation in their Joint Memoran=
dum, that future recruitment by the
Secretary of State of officers who scrve a
Provincial Government 14 incompatible
with Provincial Autonomy, and that the
All-India Services ought henceforth to be
organised on a provincial basis and rec-
wiited and controlled exclusively by the
Provincial Guvernment.”

It has also gone to the extent of saying

“With the adoption of regonal
langugrs as the official language by the
various States, sclection of officers for
munning the All India Services by a
distant central agency not famibar with
the local conditions 13 buund to crrate
disharmonv  Qur suggestion may have
to be worked outl in greater detail. .

It cannot be denied that there may
be a fechng amongst the non-Congress
State Governments that the All India
Services officers are the agents of the
C:ntre and may not carry out the pohicics
of the States We, thercfore suggest that
article 312 may be so redrafted as 1o omat
the provision of ereation of new All India
Services 1n futuce *’

Look how thev have been treated The
State (Government lias n quota of 25 per cent
from the State awil service coming mto the
IAS, The UPSC has delegated this power 1o
a wterie of bureaucrats in that particular
State Once 1n a year, a UPSC representative
goes to the Htate and dittos ther selection
This 18 most unscientific and most undesic-
able  With one stioke of the pen 1n the West
Bengal 1n one year, 93 West Bengal State civil
SCIVICE Persont were superseded at the duscic-
tion and sweet-will of these burcaucrats form-
ing the coterie It is ridiculous to think that
the States enjoy no absolute power over these
officials. They have to refer for every cass to
the Central Ministry of Home Affairs, when
it involves an All India Service officer. T'wo
Chief Ministers have gone to the exteat of
saying that f the Chief Minwster of a State
enjoys less power than the Joint Secretary at
the Centre, this ik a most deplorable state
of affairs,
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Mr. Mirdha has been saying things which
are not correct. On the top of this, there is
the  unwarranted Government interference
with UPSC. I quote from the 47th Report of
the Estimates Committee : .

“The committee recommend that in
order to avoid an impresion that the
selection by interview boards are not made
independently because of the presence of
a representative of the Ministry in an
advisory capacity, the Commision should
not in future invite any representative of
the Ministry or department eoncerned to
participate in the proceedings of the
interview.”

I quote from the 100th Report of the
committer over which you, Sir, preside, for
the present

“Government have not furnished any
reason for not accepting the recommenda-
tion of the Estimates Committee and have
mercly stated that in the light of the views
cxpressed by various Ministries and de-
partments, UPSC do not propase to
ditcontinue the existing practice for the
time being. It is expected of the Govern.
ment to furnish adequate reasons if they
are unable to accept any recommendation
of the Estimates Committee., In the
present case, in the absence of any reasons
for not accepling the recommendation, the
committee are unable to examine the
validity of the Government's decision in
regard to the recommendation. The
committee feel that the presence of re-
presentatives of the Ministry in an ad-
visory capacity in the interview boards
vitiates the independent character of
selections. The committee, therefore,
reiterate that the Commission should not
invite representatives of the ministry or
department concerned to participate in
the Proceedings of the interview board, as
was agreed to by the Chairman of the
UPSC before the Estimates Committer at
the time of oral evidence.”

There is also 2 quotation from the Hindustan
Times which says :

““Although the Public Accounts Com.
mittee of the Lok Sabha”—I do not know
whether It is PAQ or Estimates Committee
~-“‘as far back as 1968 recommended that
Government representatives should not be
allowed to participate in the proceedings
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of the sclection boards, the Home Minis-
try bas opposed the suggestion aud shows
no signs of relenting.”

Mr. Mirdha, you have been
things which are incorrect.

telling us

17 brs.

I would request you to go through your own
report, 20th Report, which says at page 56 :

“The Commission, however, view with
concern the persistence with which cases
of irrcgular uppointments continue to
occur not withstanding the instructions
issued by Government in 1964. Cases of
this typc should be carefully investigated
with a view to fixing the responsibility for
such irregularitics, Thefc have alio been
instances of repeated attempts at avasion
of the Commission’s advice in this
l,csard.ll

Again, it has been said in the 21st Report,
at page 60 ;

“These Regulations have been issued
by the Government despite the advice
tendered by the Commission that such
exclusion of the services and posts was
unncceyary and the offer made by the
Commission to devise special methods and
procedures regarding appointments to
posts in these services and posts keeping in
view the special requirements of the
Government."”

If further says :

“In their carlier reports, the Commis-
sion have expressed their concern over the
pensistence with which cases of irregular
appointments continue to occur. The
position in this regard remains much the
“m.ll

Then I come to the issue of re-employ-
ment. According to the 20th report of the
UPSC, Shri Mirdha's Ministry tops the list.
It is stated at page 192 of the 20th Report
that out of 66 cascs, 18 were in the Ministry
of Shri Mirdha. Let us take the next year’s
report and see whether there is any improve-
ment. Inthe earlier year the total number
was 66, According to the 2lst Report,
page 193, the number next year was 88, The
position has deteriorated. Even though UPSC
expressed concern they go on doing what they
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like, Here again, the department of Shri
Mirdha, what I call the Gestapo department,
tops the list with 35. From 18 they have gone
up to 33, ncarly doubled, hundved per cent
increase, So, they do not pay any heed to
the advice of UPSC. If one reads the report
of UPSC one will know how truc the spokes-
men of the Ministry have been.

Then I come to the question of police
verification. Verification for what? Itis to
find out whether a man belongs to the ruling
party, or works for the ruling party during
the elections, or works againat it during the
elections. The future of 8 man, whom I ex-
pect to be bright encugh and who could
contribute to the progress of the country
sufficiently, is determined by a petty police
official. He may get the signature of the
Superfhtendent of Folice who does not know
what he signs. So, this report is given which
determines the future unchallenged and
unestablished, It only mcntions, ‘“Unsuitable
for Government service”, and nothing beyond
that.

Then, Government acrvants arc not sup-
posed to be members of polisical parties. In
Dhanbad rvecently within the party, in the
Railwaymen's Congress, there was a  free
fight. 70 or 80 persons, belonging te the
Chhatra Parishad, that is, Congress, came all
the way from Calcutta and fought among
themselves. Some of them have been put
behind the bars under Arms Act cases. I do
not know, I am told that telephones are going
from Delhi saying that the Prime Minister
wants that they should be released.

MR. CHAIRMAN : How is it relevant ?

SHRI JYOTIRMOY BOSU: I am
talking about police verification. If a person is
a railway employee, he is a Government em-
ployee. How do Chhatra Parishad boys come
here and fight ? They go back and just
attack cabins with stenguns.

MR. CHAIRMAN : No, so.

SHRI JYOTIRMOY BOSU : I under-
stand your difficulty.

MR. CHAIRMAN : The Chair has no
difficulty, You keep yourselves limited to the
subject, Please do not beat about the bush.
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SHRI JYOTIRMOY BOSU : When the
Ordnance employces were retrenched or dis-
missed, there was no proof. Here they go to
a railway cabin and try to stop rail moverent
with stenguns. How political it is Shri Mirdha
could judge. I leave it at that.

I am talking about bypassing the UPSC
altogether. I want to know, through your
good offices, and I hope the hon Minister
will reply, why recruitment to CRP, Indus-
trial Security Force and Border Security Force
has not been brought within the purview of
the UPSC.

Then, they have made the fullest mususe
of article 320 of the Conatitution. They have
issued a circular excluding the recruitment of
intelligence services from the purview of the
UPSC. I know, this country has become a
pohice state ; it will soon be a police state,
We have created many Himmlers and Hesses,

Y e ey (qfzarer) @ 3ueRq
ATEd, |1 §9T o 7T g7 w7
gEfwaez frarad arw 98 @y ?

SHRI JYOTIRMOY BOSU : [ read
Appendix IV, nids paragraph 6 (v) of the
Twenty-first Report, page 72. The circular 13
dated the 14th Auguat, 1970, It reads :—

“THE UNION PUBLIC SERVICE COMMI-

SSION (EXEMPTION FROM CONSULIA-

TION) SUPPLEMENTARY REGULA-
TIONS, 1970.

In excicise of the powers conferred

by the proviso to clause (3) of article 320

of the Constitution, the President hercby

makes the following  regulations,

namely :— ’

1. Short title and commencement :

{1) These regulations may be called the

Union Public Service Commimion (Exemp-

tion from Consultation) Supplementary

Regulations, 1970.

(2) They shall come into force at once,
EXCLUSION OF CERTAIN POSTS FROM

THE PURVIEW OF UNION PUBLIG
SERVICE COMMISSION

It shall not be necemary to consult
the Comminion in regard to any of the
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matters mentioned in sub-clauses (a) and
(b) of clanse (3) of asticle 320 of the
Constitution in the case of all the servioes
and posts under or connected with the
organisation dealing with external intelli-
gence in the Government of India.”

Is it true that the Home Ministry wished
to have absolutely secret control over these
intelligence services because it is constantly
using this body against its political opponents ?
Why ? We want to have an explanation as
to why this circular was issued. Why was
the Central intelligence and foreign intelli-
genee thrown out of the purview of it. We
know this Research and Analysis Wing which
was created in order to do foreign intelligence
work, since 1969, is now working under a
national set-up. They are the people who are
creating political confusion in the country, the
political murders, the political defections. .

MR. CHAIRMAN
these things here.

: Don’t bring in

SHRI JYOTIRMOY BOSU : I ask, why
otherwisc you tell me, what is the point, after
1970, they did not think it necessary, I will
send you this book Let the hon. Minister
justify why the circular to exempt recruitment
of intelligence officers should be kept outside
the Union Public Service Commissions.

sft waqre wqe (vfearr) ¢ awfa
w@ram, v # fod gar amad &)
ot wifady 79 ¥ o9 @ & svar
cqTEz AT 3 qET I AT frar §, SEd
7z T3 Jvan & 5 g ardy fafEr Oy
gag Mg g o g oA@ T
e ol &1 ag IR W @Y § AR
weet ¥ gl § | 9w femr W oW
qi, a8 wrew g 0 & oY W &
st wear g fF 99 S i ol
A Y Y O AAT Y |

agh a% gaTt Zo Tro qo Hro ¥
aveps §, wud LefrPrgem &1 aneE
8, sueT W WA gIET § S sl
¥ R FT A7 FAT § | IUFT U AL
W § fe ot Reirfreder § ag
T ¥ wrde ¥ w5 v o g ey
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TN AT FTH FTGH | YT X GEF
¥ et e i § o W@ gER |
ifgs wrdm ag aff § Foraw s
% foaqr qr, ¥few sy fafedua
o A & oy war gg § oo W

¥ o qz deadz o
fosdardt Y geara @F | JIU A AR
go o g@o Hto ¥ fadwg § vad &H
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qut ar £t ¥ ag gar = e ofes
YT ¥ fow ag ¥ 17 F@T B 99
FT o grnfaamT g § 9w 98 9o
T W fF @ ger @ gEmiAE
formrdize = §, fomifes drafaon
¥y arr &) Fagar g e Shdzw Wy
¥ fa g dare fear oy AR
ger ¥ A% aFy § T 9T A e
T F Zo qro gHo Mo B ¥ fadaw
Y FHT F AREA 1
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it geqre A Faedard o 7 9w 9T
Tre feay & foaer wrges gargar B
qfess e sTHgT T4 & aFar, e
¥ /rEe® a7 gar § fr el w7 w0
tefafa=as o1 7 &, s JTgew &=
gort f o e arde faqqoa aewras &
FaTar gATd wrg forRardy afi & 1 s
7 fegea ¥ Gefafgua s v
O %7 foredard gav & @Y 97 o
far &1
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wifigr ot oféaw & ol g, ot &tw @R



. 289

- UBSC Reprs (M)

{&Wﬁt} :
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AT HR Zo o THo Mo HIX aAF
FHL H qyT gAT ¥

@m*mioﬁo I‘{ﬂ'eﬁo
N Aad & aifs o avET oF gl OX
§ 2 qT G 9T AT FTAS ) GANT
e g9 Ao &, Afew gw 7g w A
W F fom fecdt a9 o
fro Te o ¥ qrE HIT AAT T IAXT
frger ™ $ar W ¢ AT I TELRK
T FTH T FT qAAT | I AT9T 34T
& wat aeht #r afeg arg o A O
T2 @ @ @ &k g, AcEw
wifsdas fNE §iw §, saer N W
# qr Wre¥ w3 &1 Fagarg fr @
7% weEfafed ard afedw & ge
#3 f5 fogr s frw nfray A SO
ficar war A I AF AWAL FT 9T
ar agf | ATT AL T AT qF ITRY /-

| wwAd AT Wifgy | we w9 R

o fair oy €, v g o et o

e 7T di AT w0 FT QY AT I
® e fay wem g, Al g Yo
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inﬁgi ﬁﬁFm iﬁz'ﬂ a3 M fm
@Y W 7T Oe i s fear
ar aft 1 sz e gawy A gu el
Tt #Y e ¥ fear omer. § At @Y
R oy ag Arem Af &1 www S
AF AW T AR :

¥ g owT Fgar qpm fF oA
arfo Qo qHo & ATo Yo THo AHAX
¥z go § ar ardo wwo Yo H TH
wr Y E AT Ed g IR W
qT WY FTT FY AT AT AThEA 1

Tawfy W IR oA @
Wsamazw @%Imgﬂa‘?ﬁ
w7

off gaqT™  wqy : § qEddE wY au-
A ¥ A e & wreaw ¥ ¥ @
g

gamfa "R AT IR GEHA
F1 Frfiw Aoy, I 1 78

off §aqr w7 ¥ FEAr WTEAT §
fs go dto ogo o grar fogz el gy
AN AF Arfo TWe uFo T § AT WFA
quz frer & &1

a0 v & gw faafex § ag wga
wrgar § fF smad 4 wmde dYo qgo A%
wr§o o UFo ¥ Wt AT gFix ok § wy
T T & | AW FR AT iy )

AT A o Yo o Hre ¥ TALAI
Ffa¥ 35 %o ¥ PEAFRFI N B
T & 1 A ¥gT AT § | O gy o
Tey ¥ 4 aFre &, @ FAC AT W
35 %o wr 3%y @ ¥ 7y wet AF AT
t“ W wIR 2 ar 5%%‘ et
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& v g o FaT wrgar § | A
¥go Mo wyo o ¥ wagHl ¥ fad
25 grer & Iw goly & §, vy W
o€t 1| g e & ol oy 25 @I ¥ A
gt o1 feerrfam{ s 23 § 1 vaw
T A TaAdE qfew § aff o aed
HqTH AR PoF | aga a1 @ G
mmim W’ Qo THo fh:
QHe Qe UHe, ¥ WhfTer gm
gt 77T & 1 e gw 9y afaw agf ¥
oIy &Y Tl L AT, A AT 5T
HRET g T H 90T | AT ooy gawy
aaT agt & I oAt #y frad § o
Fr a2 qeelt A7Er & 1 forw whw A N
fawifer aff &, faady wrf grart =&
¥, smr AR A ey 1 gafed o
AN 25 ATA ®Y g W §, IgEY
TIEY HifF gaw Sfede v wr€ qorefy
T & A s e o aR
gronfaaeT ¥ Yfaerx gt argar §, afew
fr sAaT IwW 25 | &7 wueT 09 M
IE ANFQ AL faw qodr 1 a8 @l
Wt feerfer &1 war § 5 oo s
7§ qrez 7€ 2 gF | gg 7E) gMT Tfgd
AR T F FET A ¥ 72X Iw
agrT =TiEd |

UF T A1 TEAT ATEATE | qga &
o feardiza FwdaT & o fro T@o
o Farg 9 gu g | ITR A O AT
AT E 1 go do wwe #o ¥ wgr MAT
fie oo soefy T §ifed, dfe ag R
afren o go § ot A uw IR A ¥
aff € w€ 1 o o X e ¥ @ go
g femdiz &, sodaw &, Qi §,
3% fay fare T o o d Ay
WEFET & Fo Yo qHo Hro ITHY
fAgar & 1 ag 7 @Y fF ofw afx g &Y
9T YT ST 20T T O )

SHRI C K. CHANDRAPPAN (Telli-

Cherry) 1 There was general agreement on
the question of the undemocratic charmtter
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and the lack of dynamism on the part of the
UPSC. Under the present structure this instis
tution, the UPSC, as said by Mr. Jyotirmoy
Basu as well as by Mr. Kapoor, does not
reflect the needs of she society. It hasa
tradition, rather a tradition supplicd by the
Britishers and under that frame-work it tries
to work and it tries to think about things.

The need of the country to«day is somes
thing very diffcrent. With this contradiction
which is inherent which is there and with the
retired officials or politically retired people
at the top of UPSQ and such bodies, we
find that it goes into action against the
interests of the common man and against all
social purposes for which this nation is dedica~
ted. That is so often found in the action and
in the working of the UPSC. As it has been
pointed out, people with a background of a
burcaucrat, people who are having public
school tradition are put in the UPSC and in
selecting candidates, they rather look down
upon sons and daughters of the common man
who come in search of jobs. They prefer that
section of people 10 be selected who are
coming from their own class. That perhaps
explains—I think Mr. Jyotirmoy Bosu has
puinted out with statistics—how in sclecting
people knowingly or unknowingly, they have
been selecting people who are from the upper
strata of the society.

The Constitution stipulatcs that the Sche-
duled Castes and the Scheduled Tribes and
other national minorities should be given
due representation. There are instructions,
there are rules which have been reiterated
time and aguin but, even now, the reality is
something different. This section, cspecially
when they go for employment, when their
cases are put before this body, they find on
80 many occasions that they are pushed out
and some other people are pushed in, If this
should not happen, then the character of the
UPSC should undergo basic changes. You
might have to amend the Constitution itself in
that case. Why do we always prefer those
retired ICS officials to be in the UPSC?
Why can’t there be a social worker ? Why
can't there be a trade-union worker 7 Why
can't there be an ordinary man ?

SHRI ATAL BIHARI VAJPAYEE
{Gwalior) : It is not provided in the Consti-
tution.
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SHRI C, K. CHANDRAPPAN : I want
the Constitution to be so changed, if neces-
sary, 3o that this isstitution becomes some-
thing which is accessible to the common man
and which reflects the feelings of the country
which somchow is at present missing,

Then another recommendation I would
like to point out regarding the Police verifica-
tion. When that point was raised by Mr.
Jyotirmoy Bosu, there was laughter from cer-
tain sides, But it was a very sad experience,
the experience of the people in my State that
about thosc who are searching for job, I was
told that there was a double Police check up
or somcthing after every candidate whois
appearing before the UPSC. Or is it the
UPSC which is selecting or is it finally that
police official or that police investigating
officer who is selecting ? Arc they investigating
about the moral turpitude or anything like
that or arc they inveatigating about the politi-
cal character or the political leanings of the
candidates ? Sir, that should be abolished.
That is a very bad practice which goes against
the basic norms of democracy.

Then, theie arc recommendations regard-
ing the ago limits in the report. They recom-
mended about the case of some people who
came from other countrics and all that Bit,
what about the young people of this country ?
Duc to acute uncmployment situation there
1 this problem People register their names
They do not get employment, for no fault of
their own. The fault hes with the econamic
system and they become overaged and they
are debarred from entering the service. Why
cannot the UPSC recommend to the Governs
ment that the age Lnut should be raised ?
Nothing of that sort is recommended in the
report As has been already pointed out by
hon. friends, the UPSC is a body which has
totally alienated itself from the people and
fiom their aspirations There should be some
proper methods to be adopted.  If necessary,
the Constitution may bc amended so that the
structure of the UPSC will be changed.

SHRI SUBODH HANSDA (Midnapore) :
I have not gone through this repart, but I
want to say something about the language in
which the UPSC holds the examinations. Thus
was in English, but I leamn from the Minister
that this is now being held in Hindi alio in
addition to English.

I cannot just understand why Hindi alone
har been given preference in this examina-
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tion ? Why cannot we have all the State
languages all the National languages ? Here I
find the advantage only to the Hindi speaking
people, by introducing this examination system
through Hindi language. Therefore, so long as
English is there I don't think that other lang~
uages should be introduced or, if at all any
Indian language is to be introduced. 1 think
all the national languages should be intro-
duced in this examination,

Now I come to vioa-vocs test. I don't
think there is any necessity for thus test,
because, prople coming from the rural arcas
do not know the manner or the procedure of
this vivg-voce test. Some of them get good
marks in the written examunation, but in the
viva-voce it is always seen that they are
plucked. I don’t think therefore that there is
any necessity for keeping this viva-vocs test.

Now, Sir, the Home Minister issucs the
notification for the recruitment and the rec-
ruitment is done by the UPSC. In some
cases what you find 18 that a number of posts
arc usually filled up thiough direct recruit-
ment by the Departments concerned. The
rest ate filled up through the UPSC. I do
not know why some of the posts are filled up
by resort to direct reeruitment and somc
other posts are filled up through the UPSC.
I thank this is yust to keep or preserve nepos
tism or conupnon and this 15 why all these
things are kept. Otherwise I do not find any
Justification to fill up the vacancies in two
different manners, ‘Therefore, I think, this
must be cnded. This must be done away
with.

I now come to the point raised regarding
the nomination to the JAS and IPS cadres.
Is therc any justification to nominate people
to the IAS and the IPS cadres ? Is there s0
much dearth of the persons that Government
have to nominate senior Government scrvants
to IAS or IPS? They should come omly
through examination of the UPSG, if at all
they are to be recruited to the IAS or IPS
cadres. Therefore, I wish to submit that this
nomination system should be done away with.

If there is any bar or any restriction to
sit for any examination, let them be dropped.
If there is any relaxation to be given to
Government servants to sit in the examination,
let them be given all such facilitios to st for
the examination.
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SHRI RAM NIWAS MIRDHA : What
sort of nomination is the: hon. Mcember refer-
ring to ? What para of the report are you
mentioning ?

SHRI SUBODH HANSDA : I am not
mentioning from any para, it is outside the
report. I know IAS and IPS nominations are
made,

SHRI R. V. BADE (Khargoue): I
know, from Madhya Pradesh, some of them
arc direct recruits, they are not to appear for
the examination.

SHRI SUBODH HANSDA: [ am re-
ferring to IAS. I dont know whether the
Minister is aware of this or not. But this is
a fact. Some prople from outside arc mo-
minated to the IAS,

Now, Sir, I come to another point. There
are complaints, though the numbers are very
limited, candidates who had appeared for
the IAS examination and who had sccured
cqual marks were not given equal status and
were not given cqual right to justice. There
arc s many cases where such complaints
have come It is the usual custom or pro-
cedure that if a student sits for an university
examination or any examination, those getting
cqual marks atc treated equally and they get
equal facilities. But in the case of the IAS
examination, candidates securing equal marks
have not been treated equally but have been
treated differently. I do not know the reason
for this. Thercfore, I think that this sort of
discrimination should be done away with,
At least when they get equal marks, they
should be given equal opportunity and ecqual
Jjuatice.

It is true that in recent years, a number
of Scheduled Caste and Scheduled Tribe
candidates have come out successful in the
IAS examinations and a number of them have
been getting appointments, But this is because
of the fact that training centres have been
opened for those candidates in different parts
of thc country. But I must point out that
only three such training oentres have been
opened so far. In the eastern zone consisting
of Assam, Nagaland, West Bengal o, there
is no such training centre. I would request
the hon, Minister to sce that & training centre
is opened in the eastern tane to help the
Bcheduled Caste and Scheduled Tribe boys to
compete for the IAS examination.

UPSC Roporly (M) 268

SHRI C. T, DHANDAPANI (Dhara-
puram) : The reports of the UPSC reveal
Certain omissions of the Government in general
and the indifferent attitude of the warious
Departroents in framing rules and regulations
in the matter of appointments in particular.
The Government, ipstead of co-operating with
the UPSG, take their own course to take
decisions against the advice of the UPSC,
The hon. Minister has mentioned some data
regarding the uniform acceptance of the re-
commendations of the UPSC in the previous
years, But I would like to ask the hon.
Minister what those cases were. In cases of
regular appointment, there cannot be any
difference between the UPSC and the Govern-
ment. If it is a matter of principle which is
involved, then the hon, Minister should
certainly say what the matter of principle was.

The hon, Minister has also stated that the
UPSQ is functioning on its own and it is an
independent body. But, as my friend Shri
Jyotirmoy Bosu said, the Government inter-
ference is very often felt therc. We can sec it.
As the previous speaker said, cven irregular
appointments are being madc by the Minis-
tries, by the Departments. I fail to understand
what is the necessity for the departments to
make appointments at their own desire.
Actually, it not only helps but creates nepotism
and favouritism in the field of administration,
In facl, the Ministries themselves appoint the
higher cadre officers without consulting ther
UPSC. Not only that. When the UPSC
sends reminders for verification or modificas
tion, the Ministries do not take any care to
verify or modify them. So, it certainly helps
the ruling party and other persons who have
a vested interest in them.

Secondly, in the recruitment rules, the
Government itsell violates the rules of re-
cruitment. As my friend stated here, while
the State Governments in all the States want
their own men to be appointed there, in the
case of the UPSC, the UPSC appoints certain
persons through the Commission and send
them or thrust them upon the State Governe
ments, Thisis against the federal structure
of our Constitution.

As my friend Shri Jyotirmoy Bosu stated
certain things, I want also to quotc something
about the Centre-State relationship in this
connection. Even the Rajamannar Committee
report says that ““In other federal constitutions,
there is no question of any service being
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common to the federal Government and the
regional Governments. The two have their
own respective services.” Even the Study
Tecamn of the Administrative Reforms Come
mission has observed that “In a federal set-up
% have one All India Service that scrvices the
nocds of the States but is controlled ultimately
by the Union is an unusual featute.” In view
of this, we arc led to understand clearly that
the Central Government is actually creating
& separate monopoly in this country., There-
fore, I strongly oppose the very existence of
this UPSC. The State Governments must be
allowed to creatc their own cadres in the
place of the IAS, IPS, .

Thirdly, much has been said in this report
regarding the sclection of Scheduled Caste and
. Scheduled Tribe candidates. At the same

time, the Scheduled Caste students who come
out successful, on merit basis, have not been
eclected fiom the general pool; even the
meritorious students are allotted from the
reserved quotas. This shows that the Com-
mission have not recognised the intelligentzia
among the Scheduled Caste and Scheduled
Tribes and no proper representation 13 being
given to the Scheduled Castes and Scheduled
Tribes.

Then, even in the formation of the UPSG,
no representation i3 being given to the States;
it is not Statewisc. For example, Tamil
Nadu has had no representation on the UPSC
since the last 10 years and more, That must
be looked into,

Funally, before I conclude, I must refer to
the question of language. I hope you will
bear with me for some time.

Please finish within a minute.

some time.

SHRI C. T. DHANDAPANI: In the
report, it has been said that that “the quoss
tion of giving option to the candidates for
the stenographers’ examination to take the
examination cither in Ilindi or in English had
been engaging the attention of the Governe
ment for some time.” I want to ask you,
what about others who do not know Hindi
and English ? I want to put one categorical
question ; arc we sccond class citizens of this
country ? They should tell us categorically in
this House whether candidates ¢oming from
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Non-Hindi areas, who had not learat Hindi
arc not cligible to appear in these cxaminas
tions. Sccondly, I ask whether this applics
for interview purposcs also, If you continue
this attitude certainly it will have great ree
percussions in Tamil Nadu.

As I have said before, as far as Tamil
Nadu is concerned, both the languages are
foreign—Hindi and English. We have not
allowed the teaching of Hindi in our State.
From this point of view you must understand
that thc Government here are indirectly
cncowaging the students who are learning
Hind .

There is a statement in appendix VII
which gives the Statewise Lreakup for the
Indian Administiative Service, Indian Forcign
Service, Indian Police Seavice, Central
Services, etc, From that it is seen, that the
number of Hindi students examined were
560, out of whom 22 weic rccommended.
Bengali students exarmned 35, recommended
nil. Gujarat: students examined 15, recom-
mended nil. Cannada students examined 11,
recommended mil. Marathi students examined
10, recommended uil. Oriya students examuned
5, recommended ml. Pumals students
cxamined 46, recommended nil. Sindhi
students examined 3, recommended nil. Tamil
students examined 54, rccommended nil
Telugu students examined 16, recommended
nil.

If you want to create Ilindi domination,
Hindi monarchy in this country, certainly we
have to remst it. In the name of language the
Central Government acquues domunation
over the States ; this must be stopped. 1
want to warn the Government and the
Congress Party that if they continued this and
ingisted on doing this, there will be repercu-
ssions in Tamul Nadu and all over India
where people are not Hindi-speaking.

Before I conclude I want to say that the
central intelligence should come under the
purview of the UPSC becausc the Central
Government want to play with this depart-
ment and want it to use it for furthering the

Cungress Party's ends.

oft WAy v Wit (TmgR)
awafy  wERY, €Y v JqT ATANT &
sRr e aga ft W@ &1 o
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aFT 0 N F oo § dh@ F fr oy
frarx gz FET 1A ¥ qFdr WA
wregw Y & el W s Jw W
Foeft & ATST ¥ AYAT JTU AT FAT
wifed, ag smawws, sfaa o afard
Wy ag wg e ag @ A e, a8
o Faw oty Y ar ¥ ¥ fad ow
Sargeer v § + & danfean aav av . gt
#3 ¥ar f5 SF @ur w7 ST FTAETS
enfaet & wwar &) wavfieh wrd G
o ¥ fasfrr woar 7@ & ) o
AT & a2 9T qA4 qrelt FE ArarAy ¥
weRt HY FHT A WAy q4T & Foradt g
FT Y FIAFTS FoAT F | AfwT F07 &
#far & faer SAF9T & ara ag7 wfqse
JATA T | IAFT AT TIAFTS AT &
g7 &, agt A% fo srenw AgEg W@
fr s w2 d3 & | gafag & ag 9T
wran § 5 s a% g7 ag Amar Ag ard-
W a9 9% gz S &wew TG AT | A
¥ wfqary FA0Y Aot ¥ 92 A gfC
agA wra TAw wC R A, oF e
FTIFT FR ATATY A THE AT & <
WAT EH G T ¥ A7 IT  WTET AV
AT FIX FTUT A HEA dar w1
g5 ¥ 1 oot ot 5@ & zfay gir e
& WrAdg aXEy ¥ q1A GAAT §, A gH
qCT A AT § Wity g W R
q7 gre fxar & fF 5oy 3w A oF W
oft gr arg @, ¥ R A, Faw
faaar arr @S g9 AT wEHE
FT | 997 IFIT &7 Hr§ qfaex av w1
aftar ¢ w gfee ¥ ar wrsaw +Y
gfie ¥ faeely nF aRTaTAFTCS ST AT
wifige fr ag g€ adf ) ... (waem).. &
wgAr argan § o arers ¥ wveaw & w9
oy gars 2w F gar wr iy sfich
ferlt & qra ot Wl At § oA
qfrer A & yFTAT T 1Y, A
gt ol 1 g8 A 3w gar AR Yoot
gt 97 3@ wT, @G AW qF FAU AT
¥ afide ¥ ag aamar avar § fe e
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wTrat ¥ ye-ofrsrd  groar @ eredt-
XS FAL AT T § | A AT ¥G W
¥ af) oY 1 iy X & e felr W Y
a¥ar § oY fisdt Wl e F Y @Y
GFAT, ¥ CATESY AT & QWY | TG
vafeg aré § e qF wrar @7 frera @Y
g wfgg ag gy w3 ¥ ffew @
T 1 fgfr o & frg oy JEr R
FE o N NF FT § I oW R
faery & s syagrT ¥ famar g7 a@
WY IFAT & 7 AT ST, AT A
FFIT | 4% FAT TUAT | TAHT UF WHAG
FTAHT T FTQT & qUAN T A7) FYATAT
9% 5 el e ¥ wyaR ¥ 3w
FH W A 4, FEATET HEA O qrw
4, ofomT F AW FT FF FW B A
9Y | T A g fRar, TOwT wadw WU
2 ? ofom 3y faodw fsd ar s
gUT? A M FF AT WY 9 IF
oft el ATt ¥ g5 qdEw v
HTSYH EA ARY T, GTARKHIT HT ATSAH
& #77, qq aF FG o G TRIT A
AR o7 FT g frar avmy g wred &,
foae #Y g0 A3 $EW, 3¢ afE A9 FFH
# AT 17 A AF FIT AP FAAT ATSAN
¥ 7Y T GFAT I FH A AW AT A
et gh feafy & oo ogwag e &
frage & & &, 81 ¥ &1 |kt @
agi IT EX aY 7 Ky AW 7 4T gW
ey & frg? gu o §, g &, amameht
§ afeart §, a® o an wwd, e
wrer gfr & e ool areaw & w9 F

§ o ﬂmg}gﬂif«&i’rt Taw
fore frare wer W AW &, oF Ty
werC A ¥, N Ay ar ey g ?
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[ T T oY)

wEd @ adoft o orlr &Y )
q Tar Y ArgUT AT FA AE AF
wog guw g Tva w1 ST R,
¥ oF gow gyl el g 9
go fro Ao e ¥ AN TIATCY A
a3ofr 7y oY, wwforg e oy
TR § AT-pOaar, o, o,
fassr og ¥awr sl & wregw ¥ A
Ntz X EF gy
#1 3t ®rf saftw afs wear & fe ag AW
®T &I FTOATX WATY &Y ¥ A
frerr P | e worrer Y wgaT

7 &, weTEA ¥ i @ st W &
" et ot s o et o wTer Y e
arr, frdr fr anfy qu avoEr @Y
AZ WA BT ATAT AT gFAr §, wEAT
gwaT AN ¢ | § quAT WEaT g, W
g i TRy S FR oo
FATAEICE  aeEnyr gy Wy § 7 gafeg
& yrog FU wgar g e ol e
ATHTHY HY ATSAR qAT F7 qQ@r ¥ M
3YAFYT FEY A HEX AT A 1

A0 a7 sfafaear & avaew X
1oz o At ¥ e ddr
go% fag ag 7 wwa g 5 oft &0
sy # AT qear § wafre Rar gar §
fs qu % ¥ sravy A faar #3, faar
ITH! FAY T AF §, Afww agr 9T S
gt g, 14 ST gAw g, ared ¥ e
e g mar ey Foret rgfes il gt
¢, O oY Sy § a8 oF A, &% fran
96 Jxrgr § | arr fomsT w@a 1969
¥ gar, 1970 ¥ gar frey oo @& wult
frgfes =& gf- ¥ 96 wamgew § WA
g E am W ozt Frgfts oy g€ 8
7g Fear 5 guey awd ¥ FArqvAr
ol g% W A FT Ay, ag
Tgr AT AR e gafed & wgev §
fr o ot fevrdwew §, Forrer ood o=y
¥ AT AT &, ITRY AT TN WY W
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T Y 9T W MF YA g & awely
Tt wifEd |

ot - aw g W
FTHATEY W OFT AT 1 FAX AT QA
FHve afeadl gEm ¥ o S g
FATX T HTAT AT ZUST T W F YA
¥, ¥ LT G PN I IR 4
oy farmr &1 I S T w6
T FET gy | fmer s
¥ ot vt gfew fretr, ¥ A ¥ e
@ifrafedy fafree & amdr ¥ arr ¥
@ | foad oy Fooed sy <t o, 9y
w_forar mar & 3R ¥ o) SiftatE
AT F1 @™ gan, AT ot Fefidiaa
¥ AT T, HUAT FTAFATAT qqAT FY
frgfs ¥ o, sawr 3-dfafee At frar
¢, afer dfafedr #ffee ad faaar
& & wrgar g fF o o dTo wHe #HYo
& gy frar<-fawst 7<% g6 W =ver
gar & SAer g fear s ¥ gm
AW 9T ;W A T F X Ay oy,
Ty AT O SE qEn, qEr Y &
TEATE !

SHRI JYOTIRMOY BOSU: Will the
Mimster consider absorbing those Government
employees who have been kept temporary
for three years and more as in offices like

the Election Commiwsion, etc. ? Let him
reply to this alsa,

wwrafa wvew @ wrAATg Y ofr o

oft frere Ty () R MY
HGAT AT AT & qTQ AT, g o
avery o7 wYar firemr arfgd

et aden : gz A AT A
al o faee Al & amw ol WY
aTE A G AT WY J—FIL N w7 A
goar o o1, 1 @ Al A wipes fuw
am gy Al § )
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oft fwre oy ¢ Afem 8 et
am arg ¥ qry fraw FT R Q1L AW
T IR G Ay I g any § 1

off W™ oY 9 G AX A9
dzh ¥ wrf oo ol § 1 gAOr AR A
& 1 g%y 2w faemr wnfied )

wafe s & 15 fige &1 a9
YT AT E | A ATEE

SHRI B. V. NAIK (Kanara) : Mr Chair-
man, in regard to the functioning of the
UPSC, in this entire voluminous report that
has been given to us—the twenty-first report—
even by mistake therc has not been any
mention of a very high-powered Commission
appointed by the Government of India,
namely, the Administrative Reforms Com-
mission. May I know whether the UPSC has
taken cognisance of these very valuable
recommendations? 1 do not mean to say they
arc very progressive, but they arc definitely va-
luable in the given set of circumstances. There
is not a single mention about these recommen-
dations, whether in regard to the Central scr-
vices, their method of recruitment or other
aspects of services, both at the Centre as well
as in the States.

In regard to the composition of the various
Central services, or for that reason the com-
position of the entire class of scrvices in this
country, I wonder whether it would be possi-
ble for us to have afresh look, With the
present sct up of UPSC, with retired civilians
like Shri Damle, may I know whether the
pure class composition of the entire official
cadre in this country, will that it in with our
socialistic pattern of socicty which we have
accepted for ourselves ? Can we expect this
extremely conservative and self-conscious class
of people to deliver the goods to us ?

In this context, I would like to draw your
attention to an article which appeared Ina
scientific publication of the Timar of India in
which they asked the question whether in
regard to the scientific and tcchnological
innovations in this country bur Planning
Minister, Shri Subramaniam, is serious.
1 would like to take this opportupity to ask
Shri Mirdha, our Minister of State for Home
Affairs, whether heis very setious in regard
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to changing the class complexion. It is true
that in the past it has done good, But, in the
set of circumstances which we are facing
today, with the old method of recruitment
would it be possible to carry on ?

For want of time, I will pass on to another
point. In the State of Mysore they wanted
to recruit some 1,000 second division clerks.
In response to that advertisement about 10,000
to 15,000 students who have passed SSLC
applied. Each onec of these candidates had to
send a postal order for R, 10 plus a certified
copy of the certificate. I myself had to sign
1,000 character certificates. Besides being
laborious, it does not serve any purpose. Then
they have to get it attested as true copy., So
cach candidate has to spend a minimum of
Rs. 25 to 30. Then he has to spend some
money for attending the interview in the aty.

MR. CHAIRMAN : How is all this
relevant ?

SHRI B. V. NAIK : [ am referring to
the modus operandi of the public service commi-
ssion as such. Is it not possible to decentra-
lise recruitment as such, whether it be for the
UPSC or the State Service Commission, so
that it can be made cheaper for the rural folk
and it is not as expensive asit is today ?
Even after spending that much money they
come to know that they arc not, at least a
majority of them are not, selected. Could we
not do away with this anachronistic system of
asking the students to produce certified copics
etc. which is meaningless P You should alto-
gether abolish this system of character certi-
ficates.
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : Mr.
Chairman, Sir, I am grateful to hon. Members
who have taken part in this debate on the
two Reports of the Union Public Service
Commission. I will try to answer and comms-
ent upon somec of the points that have been
raised by hon. Members during the course of
this dcbate. They have made many points
of which I have taken due note and I can
assure them that all that they have said will
receive our most carnest conzsideration,

One point that has been made by many
Members is regarding the composition of the
Commission. It has been said that the compo-
sition is weighed heavily in favour of Govern-
ment officials and that only retired Govern-
ment officials are appointed to this Commission.
It has also been said that the class componi-
tion of the Commission is not proper and that
it may not select persons of the right backe
ground, A number of other things have been
said about which I need not go in detail. The
composition of the Commission is governcdd by
provisions in our Constitution. .

off aEaTe wYC: FERGET Twed
¥ g gwrac g Y

SHRI RAM NIWAS MIRDHA : The
expericnce uptill now is that these copstitutis
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(Shri Ram Niwas Mirdha]
onal provisions have worked satisfactorily.
They have not come in the way of appointing
persons of right quality and of diverse
qualification,

The composition, at present, of the Com-
misslon s . . . .
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SHRI RAM NIWAS MIRDHA : I am
here to reply to what the hon. Members have
said. They should have patience emough to
hear what I have to say. We have to be vay
objective in such matters. Changing the Cons-
titution should not be lightly resoated to. It
should be only resorted to in case certan
provisions of the Constitution have failed us
or have come in the way of our improving
the situation,

Even now, only about 50 per cent of the
members ate retired Government servants and
that is also because the Constitution says that
they should be persons with at least 10 years
administrative éxperience. These  sclections
arc being made for Covernment services and
the knowledge of administration is in the view
of the Government very cssential for persons
who sit there, Even amongst them, they are
not all IAS and ICS persons. There are
persons with judicial and legal background ;
there aic persons who have cxperience of
police administration ; there are persons who
have held important position in defence
scrvices ; there are persons who have expe-
ricnce of revenue administration. We have
tried Lo sce that all types of persons with as
much varied experience and talent as  possible
arc available to us in the Commission. It is
not the monopoly of any single service or any
class of persons.

As regards non-official members also, we
have tried to get persons from all sorts of
backgrounds. There are technologists, scien-
tists, educationists, and there are Scheduled
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Tribe persons, Scheduled Caste persons, and
there aré persons from minarity communities.
So, we have tried to makc the composition as
representative of the nation as possible, I
think, the hon. members should have no
hesitation in accepting that the Commission
and its Members have acted with a great
sense of objectivity and impartiality. The
constitution should be changed in a cursory
manner,

As regards the medium of language, a
point has been raised that the present system
of sclection puts people from rural areas and
backward communities to a disadvantages.
I am the first to admit so. The system of
education that has been adopted by the
country today is gradually becoming more
and more centred on Hindi and regional
languages. Even upto the University standards,
some Universitics have adopted the regional
language as the mrdium of instruction. It is
with this end in vicw that we have requested
the Commission to exploie the introduction
not only of Hindi hut all the regional langua
ges as medium of examination for the exami-
nations conducied by the Commiission....

SHRI C. T. DIIANDAPANI : But what
he has said 1 the Rajya Sabha is different,
He says that he has suggested to the Commis-
sion to explore the the possibilities of intro-
ducing regienal languages. But what he has
said in the Rajya Sabha is different ; I have
got the synopsis and this is what he said
there ¢ Government had suggested that even
for the interviews, they could explore the
possibility of permitling the wuse of Hindi in
addition to English.

SHRI RAM NIWAS MIRDHA : Therc
are two aspects, For the waitten papers we
had asked the Commission to permit the use
of Hindi and the regional languages, and they
have made some beginning with respect to
two of the compubory papers; they have
periaitted any Indian language to be used for
answering questions in those papers. We have
further requested the Commission that in
addition to answering written guestions in any
medium, they should explore whether Hindi
could be introduced as a medium for inter-
views also. And the purpose again remains
that even for thc purposc of interview, not
only Hindl but all the other reglonal langua-
ges should be introduced. Some beginning
hay to be made somewhere, and it i with
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that end in view that we have told them that,
in addition to the written examinations, thoy
should explore if Hindi could be used as a
medium for interviews and oivs voe  exami-
nations, With the experience that we might
[4.H Y

SHR! C. T. DHANDAPANI: Why
should you select Hindi alone ? *

SHRI RAM NIWAS MIRDHA : I have
given my rcasons.

SHRI C. T. DHANDAPANI : Until you

admit all the regional language, this system
should not be introduced.

MR. CHAIRMAN : The hon. Member
is very touchy on the language issue.

SHRI RAM NIWAS MIRDHA : We
have said that the cxaminations should be in
all the rcgional languages. But a beginning
has to be made somewhere. If you insist that
we should start with all the regional languages
all at once, 1t will defeat the purpose which
the hon. Member wants to achieve.
(Interruption)

SHRI C. T. DHANDAPANI : Do you

want to put those who speak other languages
brhind them ?

SHRI RAM NIWAS MIRDHA : I can-
not convince & person who is not prepared
to listen or to be convinced. I cannot say
more on this. Government's policy is, I say
this very categorically, that Hindi and all
other regional languages should be made the
medium of UPSC examinations. The UPSC
Report shows not much progress in that....
(Inisrruption) It is not possible to fix targets on
that. It is a very delicate point. We arc
constantly in touch, in correspondence, with
them. Perwonally, Government would have
been very happy if the Commission had been

“more enterprising, more bold, in this aspect.
I do not think that it is beyond tho ingenuity
and competence of the Mrmbers of the Com-
tnission to evolve some suitable formula for
introducing regional languages in both written
tests as well a3 interviews, I hope, they will
respect the feelings of the hon. members of
this House and take some steps there.

My hon, fricnd referred to petaons offering
certain subjects and how many of them were
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selected. He probably made a mistake, They
weore not the languages in which the subjects
were answered. They were the language papers
which those members had offered. So many
persons had offered Hindi out of which so
many were selected ; so many had offered
Tamil out of which so many were sclected.
It does not mean that those examinations were
answered through the medium of those
languages. That was as an optional language
paper.

SHRI C, T. DHANDAPANI : I under-
stand that,

SHRI RAM NIWAS MIRDHA : Then
it makes no sense. What the hon. Member
tries to convey . . .

DR. KAILAS : You gave a wrong impre-
ssion on that. ®

SHRI RAM NIWAS MIRDHA : That
only means that very few people even in the
present stage of education in Tamil Nadu
offer Tamil. If the standard of Tamul educa-
tion in Tamil Nadu is so poor that they would
not offer Tamil, it is not my fault, it is some-
thing the hon, Member should think about,

SHRI ATAL BIHARI VAJPAYEE : They
want English, not Tamil.

DR. KAILAS : That is the problem.

SHRI RAM NIWAS MIRDHA : There
are many other things that have been said
about which I would make certain reference,

SHRI SAT PAL KAPUR : What about
age himit ?

SHRI RAM NIWAS MIRDHA : Police
verification is not something UPSC is
concerned with., It is a much wider thing. It
was discussed hcre on many occasions, The
Government want some sort of verification.
After all, when the Government selcets persons
for its own needs and purposes, it has to sec
whether the persons have the prpper back-
ground and have the proper attitude and are
suitable for the purpose for which you are
recruiting them.

SHRI JYOTIRMOY BOSU: Lord
Willingdon's outlook !
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SHRI RAM NIWAS MIRDHA : Any
government at any particular time would Jook
for ccttain quality and background in the
officials whether it is willingdon’s government
or any other government. This is an impar-
tant aspoct which cannot be lost sight of.

SHRI JYOTIRMOY BOSU : What about
irregular appointments ?

SHRI RAM NIWAS MIRDHA : There
was also somec misapprchension regarding
nomination of the State service people. I
could not understand what was meant.,
Perhaps what the hon. Member meant was
that there are corfin peroentage of posts
which are to be filled by promotion from the
Statc services, 239 of the vacancics arc thus
filled and the rest of the vacancics are filled
by open recruitment for which also there is a
propir procedure, They are not nominated
by the Statc Governments. There are three
or four officers from the State Government
one represcntative of the Department of Per-
sonnel, Government of India, one Member or
Chairman from the UPSC. They all ait toge-
ther, go through the records of the officers
concerned and then make preper sclections.
It 15 not proper to say that these persons have
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SHRI RAM NIWAS MIRDHA: Al
the fears of the hon, Member that have betn
expressed are completely unfounded. For the
last 80 mady years, all the posts that were
resetved for the Scheduled Castes and the
Scheduled Tribe candidates have been com-
pletcly filled because we are getting persons
of requisite standard from the Scheduled
Castes and the Scheduled Tribes. Not a
single post remains unfilled as far a8 Al
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Not now, since 1964. I am saying with all
scase of reaponsibility and I am very happy
and very proud that our Scheduled Caste and
Scheduled Tribe candidates have atained a
standard that all the vacaptics reserved for
them have been completely filled, Not only
that, some of them cven compete and get
sclected in the general pool also. It is not
that they have always been backward. Such
talk will always kecp them backward. They
should be forward-looking. They are progre-
ming. The Government is helping them to
progress and come forward. Fortunately,
they have risen upto the occasion.

DR. KAILAS : I will bring you some
examples and cases,

SHRI RAM NIWAS MIRDHA : That
I have answered.

MR. CHAIRMAN : I won’t allow any
hon. Member to interrupt the Mimster now.

SHRI RAM NIWAS MIRDHA : Ano-
ther thing, Shri Hansda raised the pomnt that
in the eastern 1cgion there should be a coach-
ing mstitution for the Scheduled Castes and
the Scheduled Tribe persons. 1 agrec that at
present the institutions arc not adequate.
We have one in Allahabad which is very
successful, one at Madras which is just getung
on. We need more such institutions, 1 am
sure we will consider this suggestion of having
more institutions,

Not only that, we want the State Govern.
ments also to start institutions of such nature
so that persons in that area are able to im-
prove their competence in the cxaminations
and get themsclves selected.

SHRI JYOTIRMOY BOSU : I talked
about irrcgular appoinment ; I talked about
extension ; I talked about keeping the central
intelligence outside the purview of the UPSC.’
I want & reply from the hon. Minister. I shall
expect him to be decent cnough to do that.

SHRI RAM NIWAS MIRDHA : I gave
the reasons why we have the screening of the
candidates, There are certsin services, which
by their very nature, are excluded. Some
technical and seturity services are outside the
purview. Thete are many other types of
scrvices, This does not mean that there are
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examinations and there are procedures of
selection for that alse. If the hon. Member
wants to give impresion that they ate just
selected on the whims and fancies of the
officer, I wish to say, it is not correct at all,
Even in central intelligence services, they are
properly screened. A large number of candi-
dates apply. Out of this, screening i done
and they are selected and mperproodw
are followed. About emergency commissioner
officers, & point was raised.

SHRI JYOTIRMOY BOSU : I raised
the point about irregular appointments and
extensions. Two things I have mentioned. He
has not tried to meet the point. He has mise
led the House, I have quoted the Estimates
Committee’s report.

SHRI RAM NIWAS MIRDHA ;: About
Commissioned Officers, it is true, those who
arc sclected through vacancics reserved for
them get benefit of pay fixation as well as pre-
vious service. So, one question which we are
considering now is that the same concession
in both respects, with respect to pay and
seniority should also be applied to candidates
who come from the general line., There arc
some difficultics ; we are trying to sort them
out and I can assure the hon. Member that
this point will receive duc consideration,

In the end I thank the hon. Members who
have participated in the Debate and made
useful suggestions.

SHRI JYOTIMOY BOSU : I raised the
point about irregular appointments ; also
about extensions. He has misled the House.

SHRI RAM NIWAS MIRDHA: As
regards age limit, uptill now it was upto 24,
And here again people from backward areas
arc at a disadvantage. They start education
late. When they finish their education they
shift from villages to cities and o on and they
lose omc year or more. There was a demand
in the House, and there was a recommenda-
tion by the A. R. C, that thc agc limit
should be raised, I am happy to inform the
House that Government have decided that the
age limit should be raised from 24 to 26 for
IAS, etc. examinations *

With these words 1 think all the hon,
Members who have participated in_the Debate,
If I have not been able to reply to all the
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poimts, I can asure the hon, Members that I
will look into the suggestions made by them,

SHRI JYOTIRMOY BOSU : I expeciod
the Minister to throw light on some points I
raised. I have quoted from the Estimate
Committee’s report.

MR. CHAIRMAN : I shall now put the
motion to vote :

The question is :

“That this House takes note of the
Twentieth and Twenty-fint Reports of
Union Public Scrvicc Commission for the
periods st April, 1969 to 31st March,
1970 and lst April, 1970 to 3ist March,
1971 respectively, laid on the Table of the
House on the 27th March, 1971 and
22nd December, 1971, together with the
Guvernment’s Memorandum relating to
the Twenty-(irst Report, laid on the Table
of the House on the 22nd December,
1971

Those in favour may say ‘Aye’.
SOME HON. MEMBER : Aye.

MR. CHAIRMAN : Those against may
say ‘No’

SOME HON. MEMBER : No.

MR. CHAIRMAN : The ‘Ayes’ have it
the ‘Ayes’. .

SHRI C. T. DHANDAPANI : The ‘Noes’
have it,

MR. CHAIRMAN : Does he want divi-
sion ?

SHRI C. T. DHANDAPANI : We want
division on the language issue.

MR. CHAIRMAN : All right, let the
Lobbies be cleared.

SHRI K. SURYANARAYANA : There
is no quorum.

MR. CHAIRMAN : The bell is being
rung and the lobbies are being clearcd,
After the Lobbics arc cleared, we shall see iff
there is quorém or not.—
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Now, the Lobbics have been cleared. Mallana, Shri K.
Mandal, Shri Jagdish Narain
. Mirdha, Shri Nathu Ram

h8 qumtion 1 Naik, Shri B, V.

“That this House take note of the  Oraon, Shri Tuna
Twenticth and Twenty-first Reports of the  Parmar, Shri Baljibhai
Union Public Service Commission for the  Patil, Shri C. A,

periods Ist April, 1969 to 31st March,
1970 and Ist April, 1970 to S1st March,
1971 respectively, laid on the Table of
the House in the 27th March, 1971, and
22nd December, 1971, together with the
Government’s Memorandum relating to
the Twenty-first Report laid on the Table
o; the House on the 22nd December,
19717,

The Lok Sabha divided
AYES

Division No. 4} [18.27 hrs.

Ahmed, Shri F, A.
Chhotey Lal, Shri
Choudhury, Shr1 Moinul Haque
Dalip Singh, Shri

Das, Shri Anadi Charan
Das, Shri Dharnidhar
Doda, Shri Hiralal
Gandhi, Shrimati Indira
Ganesh, Shri K. R.

Gill, Shri Mohinder Singh
Gokhale, Shri H. R.
Gotkhinde, Shri Annasabeb
Hansda, Shri Subodh

Hari Singh, Shri

Jagjivan Ram, Shri
Kadam, Shri J. G.

Kailas, Dr.

Kapur, Shri Sat Pal
Karan Singh, Dr.

Kaul, Shrimati Sheila
Kedar Nath Singh, Shri
Kumammangalam, Shri S. Mohan

Qureshi, Shri Mohd. Shaf
Raj Bahadur, Shri
Saini, Shri Mulki Raj
Samanta, Shri S. C,
Sambhu Nath, Shri
Sharma, Shri A. P
Shashi Bhushan, Shri
Shastri, Shri Ramanand
Shastri, Shri Sheopujan
Shiva Chandika, Shri
Shivanath Singh, Shri
Suryanarayana, Shri K.
Swaran Singh, Shri

NOES

Bosu, Shri Jyotirmoy
Bhattacharyya, Shri 8. P,
Dhandapani, Shri C. T.
Halder, Shri Krishna Chandra
Joshi, Shri Jagannathran
Saba, Shri Gadadhar
Sambhali, Shri Ishaq

Verma, Shri Phool Chand

MR. CHAIRMAN : The result® of the
division is :

Ayes 1 421 Noes : 8
The motion was adopled.
18.27 hrs.
The Lok Sabha then adjourn till Elsven of the

Clock on  Tuesday, April 11, 1972/Chaitra 22,
1894 (Saka).

*The following Members also recorded their votes for AYES :
Sarvghri C. Subramaniam and K. K. Shetty.
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